Business of the House
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I have a point of order.
HON. CHAIRPERSON: Under what Rule do you want to raise a point of order?

SHRI ADHIR RANJAN CHOWDHURY: Sir, I want to raise a point of order under
Rule 220 at page no.84 in Rules of Procedure and Conduct of Business in Lok
Sabha. Rule 220 clearly states :

?Notwithstanding that a day has been allotted for financial business under rules
207, 208, 218 or 219, a motion or motions for leave to introduce a Bill or Bills may
be made and a Bill or Bills may be introduced on such day before the House enters
on the business for which the day has been allotted.?
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